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C.; ./783/88 

Honble 11r. F.L:. Joshi 	Judicial ::ez'her 

Heard Hr. 	J. Cza, the learned counsel for 

the petitioners. 

In this application, the petitioners namely 

father and son have challenqed te order dated 19.12.88 

(Annexure A-4) whereby the retitioner No. 1 has been 

called upon to vacate the Govt. quarter occunied by 

hit: on his retirement with effect from 31.12.1987. 
VJ- o• I) 

it is stated by Hr. Cza that 	nt 

- 
even€,casual labourers or substitute who ha 

/ 

acquired temporary status ha the benefit o quarters 

occupied by his fther. However, he has not produced a. 

2thc instructions qcvernine the ehnme. Hence, pending 

admission. Issue urcjent notices tc the resrondents 

returnable on 12th Januar, 1989 to show cause why 

the interim relief as prayed for should not be granted 

and the auplication he not ed:itted. The case be posted 

on 12th January, 189 fcr admission. 

p 1""  Jos i Z 5)  Judicjaler 

era 



o../7a3/88 

Corani :,Honb1e Hr. P.M. Joshi 	: Judicial Member 

'ion'ble Mr. D.M.Chakravorty : Administrative 
Member 

5/5/1989 

Neither the petitioner nor his counsel 

Mr.R.J.Oza present. Hr.N.S.Shevde,for Mr.R.M.Vin 

the learned counsel for the respondent present. 

The case is accordingly dismissed for default. 

(D.K.rav 	 J 7oh i) 
dministrative L1ember 	 Judicial Member 

a. .bhatt 


